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to elect, in such manner as the
Speaker may direct, four members
from among themselves, to serve
as members of the National Shipping
Board, subject to other provisions
of the said Act”.

MR. SPEAKER : The question is :

“That in pursuance of sub-section
(2) (a) of Section 4 of the Mer-
chant Shipping Act, 1958, the
members of this House do proceed
to elect, in such manner as the
Speaker may direct, four members
from among themselves, to serve
as members of the National Shipping
Board, subject to other provisions
of the said Act”.

The motion was adopted.
(viii) Central Silk board
(Translation]

THE MINISTER OF STATE IN
THE MINISTRY OF TEXTILES
(SHRI ASHOK GEHLOT) : Sir, 1
beg to move :

“That in pursuance of sub-scction
3(c) of Section 4 of the Central
Silk Board Act, 1948, the members
of this House do proceed to elect,
in such manner as the Speaker may
direct. four Members from among
themselves to serve as members of
the Central Silk Board. subject to
other provisions of the said Act",

[English) u
MR. SPEAKER : The question is :

“That In pursuance of sub-section
3(c) of Section 4 of the Central
Silk Board Act, 1948, the members
of this House do proceed to clect,
in such manaer as the Speaker may

direct, four Mcmbers from among
themselves to serve as members of
the Central Silk Board, subject to
other provisions of the said Act”

The motion was adopted.
12.51 hes.
MOTION OF THANKS ON THE

PRESIDENT'S ADDRESS

[English]

MR. SPEAKER : We will fake up
matters under rule 377 after we finish
the discussion and voting of the Motior
of Thanks on the President’s Address
moved on 16th July, 1991,

Shri Jeevarathinam was on his legs
he may speak for some more time

SHRI YAIMA SINGH YUMNAM
(Inner Manipur) : Mr. Speaker. Sir.
I am on a point of order. Under the
rules of business of this House. the
mover of a motion is cntitled to speak
on the Motion The Hon Member
from Nagaland has moved an amend-
ment to the Motion. It is also a
Motion and so he is entitled to speak
Yesterday, it was agreed that the Hous
would sit up to 8,00 p.m. and he wag
supposed to speak, but quorum was
not therc und so he could not speak
yesterday.

MR. SPEAKER : 1 have under
stood your point of order. Your point
of order is out of order. I will allow
that Member to speak. Please (ke
your seat now.

(Interruption)

SHRI EBRAHIM SULAIMAN
SAIT (Ponnani): Mr. Speaker, Sir.
today is Friday and so we must have
Lunch break., The Prime Minister
should be requested to reply to the
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